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District and Sessions Judge Surajpur
IN THE COURT OF:- MANVENDRA SINGH ADJ/AST (F.T.C)
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(Manveridra Singh)

1% Aditional Sessions Judge/ Add. Session Judge (F.T.C.)

Surajpur, Dist.-Surajpur (C.G.)
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(SUMIT KUMA ARSHYANA)
2nd Aditional Sessions Judge/ Add. Session Judge

Surajpur, Dist.-Surajpur (C.G.)
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Court in Suo Moto Writ Petition (Civil) Bo. 7/2024 in Re:Comprnsation
Amounts deposited with Motor Accident Claims Tribunals and Labour
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- To compliance of order dated 22-04-2025 passed by Honb'le
Supreme Court in Suo Moto Writ Petition (Civil) No. 07/2024
in Re: Compensatation amounts deosited with Motor Accident
Claims Tribunals and Labour Courts. [
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